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OPEN COOR! 

CENTrlAf. rJ:1."1I NI.:ifRATIVE THI BLNAL, "1.Li\H'"'BA"l BENCH 

ALLNJABMD • 

Dated: Allahabc d, the 5th day of January, 2001. 

Coran: Hon 'bl e Mr.Jus tice R. R.K. Trivedi, VC 

Hon ' bl e Mr. ;;;. Dayal, ~M. 

~.A.N~ .45Igf 2001 

- : · ~iary No •. 7 2 Of 2001 

( Orig ina l Applica c.ion No. 37 of 2001 ) 

l. V;ijay l<unar, s/o l ate Bhullu 

Hospital httendant, under N. R. 
Chief &ledical .lUper i ntendent, 

N. R. , Allahabad, 

r/ o 189-B, Railway Colony, 

l'\11 ah ab ad . 

2 . Nand Lal, s/ o l ate Garib Dass, 

Hospital Attendant Under Chief A1edical 

.:iuperintendent, N. R. '"'1lahabad, 

r/ o 427 / l/ N. R. flosp it al Quart er, 

nll a hab ad . 

3 . Gyan Chand, s/ o Late Peyare Lal, 

Safaiwala unde r Oiief Medical Supdt., 

N. R. Al la habad, r/o 427-0, N. RHospi tal Compound, 

J\l l ah ab ad • 

4 . Bhim raj s/ o late Bans i Lal, 

Hospital Kttendant, under 

Chief Jv\ edical .::l.lpe r:intendent, 

N. R. Allahabad, 

r/ o 63/205, Nihal pur, 

Khuldabad , ~11 ahabad. 

5 . Ra:nesh Chandra Yadav, 

s/ o l ate Bhagwati Prasad , 

Hosp ital Attendant under 

Chief Ntedic~l ;;uperintend ent, 

N. R. Allahabad, 

r/ o 224 , Tu! a Rlm Bagh, Allahabad. 

6 . Oil ip Chandra Pondey , s/ o .Jri Raj Mani Pandey 

Hospital nttendant under 

Chief Medical ~uperintendent, N. R. Allahabad 

r/o ftlchdevra Ben di, f\1. l ahab ad. 
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7. Abdul Jabbar, s/ o .Sri rl:>dul ~hakoor, 
Hospital ~ttendant uncle r 

Cliief Medical .Superintendent, 
N. & Allahabad, 

r/o 276/l, Hospital Ccmpound, Allahabad. 

8. Munna Lal, s/o Late Prag .safaiwala, 

under Chief Medical ~upe rintendent, 
N.R. Allahabad, 

r/ o 172 ..:iubedarganj Colony, Allahabad. 

9. Prem Chand, s/ o Lat·e Mew a Ldl, 

Saf aiwala under Chief Medical ~uperintendent 
N.R. Allahabad, r/o ~4, Gulab Bari, Allahabad. 

10. Gopi Chand, s/o Sri Sangan Lal, 
Safaiwala under Chief Medical ~updt. 
N. R. Allahabad. 

r/ o 7<:K:J ~Ghanshyan Nagar, 
.Railway Colony, Allahabad. 

• • • • • • • Petitioners 
(By Advocate ~ri Z. A. Farookhi) 

Versus 

1. Union of India, through Olaizman, 

R:iilway Board, Ministry of R'tlilways 

Ra il Bhawan, New Delhi. 

2. The General hianager, 

North em Railway, Baroda House, 

New Delhi. 

3. The Divisional Railway Manager, 
Northern Railway, nll ahabad. 

4. The Chief Medical .:iuperintendent, 
Northern Railway Hospital, Allahabad. 

• • • • Respondents 

0 R 0 E R ( OPEN COURT) 

(By Hon 'bl.e Mr.Justice R.R. K. Trivedi, VC) 

By this application, under Section 19 of the 
Pdministrative Tril>unals net, 1985, the applicants 
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have challenged the order dated .lOt b Moy, 1998 of 

the Governnent of India, !1\inistry of Railways, which 

has been passed in pursuance of the recommendations 

of vth Pay Commission. In this order, for the post 

of Dresser/O. T. Attendant in hospitals, the qualification 

prescr:ibed is Ma tric. T he applicants are serving as 

Hospital. ~ttendants/ Saf aiwal a/ J ~adars/ Senior Saf aiwala. 

Tre grievance of t he applicants is t hat by this change 

in the acadanic qualification, they have been dep r ived 

of chance of pranotion being non-Matriculates. It is 

submitted t hat t he case of the applicants should have 

been kept separate and the imptgned ord e rs should 

have been applied only in respect of t hose, \vho joined 

the service in t he hospitals after the enforcement of 

this order. ,'/e have considered the submissions of 

the learned counsel for the applicant. However, we 

do not find any force. Fran a perusal of the order 

dated Jo~h May, 1998, i t is clear that the matter 

\~1 as conside red in the 1 ight of the reccmnendations 

of the Vt h Pay CcmnisSion in respect of the certain 

catego r ies of staff for bring i ng )mprov em ent in the 

service, and it has been tho1.l9ht proper to prescribe 

higher qualification fo r t he post of Dresser. No exception I 

can be taken against t hi S decision, as t he respondents 

have kn~ledge and expe rien ce about t h e working of t he 

pe r sons on t hese posts . Fu r t he r , it is not that the 

applicants' cl aim had been ignor ed, anong :laf aiwalas, 

t.~ iii ht~' t here are four categories and pranotional 

avenue has been kept alive by providing different 

grades . In t he circl.Ullstances, we do not find any good 

ground for inte rference by this Tribunal. 
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2. The learned counsel for t he applicants 

has submitted that the applicants have filed a 

representation dated 4.12. 2000, a copy of which 

' 

has been to t his Q\ as Annexure No.5. The applicants 

a r e given liberty to pursue their representation 

which shall be con sidered and decided by the 

Fesp~dents and t he order of dismissal will no t 
~ v..... 

cane in~tll'•l way. The representa t ion s hall be 

decided within three months fran the date a copy 

of thilS order is filed before th e ~spondents . v... 
v......_ ~ ~ ; -- c.J:..,...,... c-t ,..,., ... ~ t'O-M '~ u-t\ . '"7 c::-~..c>4'cl ,. ~ 

l No order as to costs. 

k\-
A.!l/i . 

t_~z;;~ 
v. c. 

Nath/ 


